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Sher Sinaghe ’ . ceo Petitioner,
Versus

Shri M.B, Kaushal,
Commissioner of Police, '
New Delhi & Anr, ces nRespordents,

CORAM: .

L=

THE HON'BLE MR, JUSTICE V.S, MALIMATH, CHAIRMAN,
THE HON'BLE MR, S,8, ADIGE, MEMBE R(A )

for the petitioner, = Shri B,i. Babber, proxy

for 5hri B.S. Charya, Counsel,

For the Respondents, - 85I Makhan Singh,

JUDGEMENT (ORAL)

{By Hon'ble Mr,-ﬂustiée V.S. Malimath,
~ Chairman :

In view of the interim order of s tay granted by’
the Supreme Court, copy of which order was plk ced before us
for our perusal dated 26,4,1993, we direct that these
proceééings_shall stand'di%posed of subjsﬁt to the condition
that in the avehtcf Qacétion of the int?rim order by the
Supreme Court or a final decision being rendersd in favour

of the petitioner, ' N® yill be entitled to ravive the

/47(’ ol 9 - ' o (V.5, MALIMATH)

égm% ?2%’5). | ‘ | CHA IRMAN

contempt pstition, No costs,
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